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e, IITRODUCT I
c INTRODUCT I

I, the Chairman, Committee on the felfare of Scheduled
Castes and Sche’ulad Tribo: hzving béen authorised by the
Committee to submit the Report on thzr behalf,present this
Twenty=Sixth Report(Tenth .. Zabha) on Action Taken by
Government on the recommendztions contained in the Thirteent.
Report(Tenth Lok Sabha) om the Ministry of Petroleum and Matv
Gas - Reservations for and Employment o Scheduled Castes an.
Scneduled Tribes in Gas Authority of Tndia Ltda

2. The Draft Report was considersd znd adopted by the Comi.
on the Welfare of 3Scheduled Castecs and Scheduled Tribes at !
sitting held on 7 October, 1993.

3. The Report has been divided into the following chaptzr.

I. Report

II. Recommendations/observations which have been acceptc:
Government.

III. Recommendations/observations which the Committee do r
desire to pursue in view of Government replies.

IV. Recommendations/observations in respect of which re.
of Government have not been accepted by the Committe:
which require reiteration.

V. Recommendations/observations in respect of which fin~'
replies of Govaernment hava2 not bteen received.
4. An analysis of the action taken By Government on the
recommendations contained in the Thirteenth Report(Tenth Lok
» Sabha) of the Committee is given in Arwendix. It would be ok
therefrom that out of the 19 recommandations made in the Repr
8 recommendations i.z. 42.1 per cent have been accepted by i
Government; the Committec do not desire to Jrsue 8 recomme
tions i.e.42.1 ver cent of their total recomuendations
in view of Government replies; 3 1z2commendations i.e.l5.7 po
in respect of which replies of Government have not been acc~
by the Committee require reiteration and for no recommendati

final replies of Government Mmaw been awaited. \ﬁéglﬁ/(éj~4/

PARAS RAM BHARDMAJ
NEW DELHI Chairman :
Committee on the Welfa-:

b ~
\ ember 1993 SeHeduled Castes anA
LEEL—"ﬁI§15(aakai Tribes.



CHAPTER I

REP2.

i

This Beport of the Committee 06 the Welfare of Scheduled
Castes and Scheduled Tribes deals with the Action Taken by
Government on the recommendations contained in the Thirteenth
Report (Tenth Lbk Sabha) of the Committee on the Ministry of
Petroleum and Natural Gas regarding 'Reservations for and
Employment of Scheduled Castes and Scheduled Tribes in Gas
Authority of India Limited.'

1.2 The Thirteenth Report was presented to Lok Sabha on
23312.1992. It contained 19 recommendations. Replies of the
Government ir respect of these recommendationsfhave been

examined and may be categorised as under :

{1)’  Recominendations and observations which have been

acceptéd by the QOvernment (S1.tlos. 6,7,8,9,12,17,18 & 193).

(11) Recommendations and observations which the Committee do
not desire to pursue taking into consideration the
replies of the Government (S1. Nos. 4,5,10,11,13,14,

15 and 16). ‘

(i1i) - Recommendations and observations replies to which have
‘not been accepted by the Committee and which neec

‘reiteration; (Sl. Nos. 1,2, and 3).

(iv) Recommendations and observations in respect of which

final replies have not been received (MNi1l).

1.3 The Committee will now deal with those action taken .

replies of the Government which need reiteration.
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BQARD OF DIRECTORS -
(Recommendations at Sl.¥os 1,2, & 3; Para No. 1.8, 1.9 and 1.10).

1.4 In paragraphs 1. 8 to 1:10 ¢f the Thirteenth Report (Tenth
Lok Sabha) the Committee observe#that there was no representation
of either SC or ST on the Board of Directors of Gas Authority of
India Ltd. and rtcommended that the Government should make
serious efforts to draw a panel of suitable SC/oT candldates with
good background in Finance, Industry and other areas and ensure
that at least one person belonging to SC/ST category is appointed
as Director on the Board of Gas Authority of India Limited, whole

time or part-time, as early as possible.

1.5 In their reply datec 22.3.1993 the Ministry of Petroleum
and Natural Gas have stated that the issue of appointment of SC/ST
members on the Board of Directors of Public Secter Undertakings
was taken up by the Ministry with the Department of Public
Enterprises (DPE). According to the D.P.Z., following the
recommendations of the Parliamentary Committee on the Welfare of
SCs and STs this issue was discussed and it was decided in 1980
with the approval of the then‘Finance Minister, not to accept

this recommendation of the Committee on the ground that the policy
of the Government was to select Directors from amongst persons
with proven ability and good record in the fieslds of Industry,
Commerce, Administration, Finance etce.. The recent Industrial
Policy Statement has also reaffirmed the need for making the-
Boards of Public Sector Enterprises more professional. However,
the claims of 'suitable 3C/ST candidates who are otherwise competent
and have the necessary Background in Industry, Commerce,

Administration, Finance etc. for Board level apposintment in a

Central PSE, ‘can always be considered..
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1.6 The Committee are not satisfied with the reply »f the
Government. In pursuance of the recommendation of the Committee,
several Ministries including the Ministry of Chemicals and
Fertilisers agreed that all efforts would be made to have at least
one SC/ST on the 3oard of Directorsof the Public Sector Undertakings
under their administrative control. In the case of Banks also,

the Ministry of Finance have agreed that it will be the Government's
endeavour t» anpoint at least one person belonging to SC/ST on

each of the Board of the nationalised Banks. The Committee,
therefore, reiterate that atleast one person belonging to SC/ST
should be appointed as Director, whole-time or part~time on'}he

Board of Director of Gas Authority of India Limited.

ee 000
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Stptement showing the Action Takgn cn the recommgndat ions/c gr lu~-

s 1ad

Triffles in Gas Authority of India Limited

Recommendation (Sl 1 ; Para 2.10)

- S ™ e e B

The committes appreciate the efforts made by Gas Authority of
India Limitad to appoint Liaison CfFficers bslonging to SC/‘TST -
comminities in its regional officas. They would like to recomm-
end that gas Authority of India Limited, in future, should keep
the recards of discussion held in the Liaison Officers meeting
pertaining to matters of common interest so that any absrration
of reservation policy, if made 8aver, can be rectified for the

benefit of the 8 and ST employess.

REALY_OF GOVERNIENT

The Liaison Officers c1 the Gas Adthority of India Limited at ths
Corporate Office as well as the Unit Qffices have b2en instructed
by ga@s Authority of India pimited's Carporats uffice to meet

once in a quarter to discuss all matters relating to recruit-
ment and matters of common interest of SC/ST. They have also
beeh asked to keep records of all such meetings held hersafter.,
A copy of the instructions issusd in this connection by the

Gas Authordigy of India Limited vide No, co/Pers/Pol/P-116 (B3)
dated 29,1.93 is snclosed,

ministry of Pstrolesum and Natural Gas

ol
UeMe NOo I=12BIS/ I,/ 50507 March 22 , 1993
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BAS AUTHORITY OF INDIA LIMITED !
(CORPORATE PERSONNEL DEPARTMENT)

INTER OFFICE MEMO

No.CD/Pers/Pol/P-116(CR)

29.1.1993

<

FROM :

DY.BEN.MGR. (P%A)
GAIL
NEW DELHI

SUB : Periadic

Officers

: T0
H
H 1. CHIEF LIAISON OFFICER
: FOR SC/ST, GAIL, N. DELHI
H 2. LIAISON OFFICER
H FOR SC/ST, GAIL, VIJAIPUR
H BARODA % AURAIYA.
Review Meeting of Company’'s Liaison
for SC/ST
ew of the progress made with

TJo enable periodic revi

regard to clea

for SC/ST candidates, as also
been decided

and prablems,

liaison ODffice
liaison Officer
in every quarte

These meetings

Chief liaison Officer (CLO),
(Personnel) Corporate Office.

-are to be r
circulated by
ynit liaison of

ring the

it has
r for SC
s of all
r.

backlog of

/8T of the

unit offices

vacancies reserved

to discuss related issues

that the Chief
Company and the
should meet once

are to be arranged/coordinated by the

ecorded i

the Chief liaison

ficers.

n wmriting

Shri S.L. Raina, Manager
Minutes of such meetings

and subsequently

Officer amongst the

Any actions arising out of the minutes of the meeting
will be coordinated expeditiously by the Chief liaison

Dfficer who wi
appropriate aut

11 take up

hority.

Copy to ¢ Unit Personnel Heads.

Permission is to be granted

related matter(s) with the

(A.g}/adﬁ571:3/77§
DY. BM. (PLA)

to the liaison Officers of

SC/ST at the units and they should be allowed to attend
as may be called by the Chief' Liaison

such meetings
Officer.
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the
Statement: shouingi&cti

riber in Gas Authority of Ird ia Limited

, 7, Pora.2.11,

The committee also recommerd that a saparatas complaint register
should be maintained by gas Authority of India Limitad with a
view to recording the complaints/grievances of SC,/ST employees

methodically and their disposal systematically and expeditiously.

REPLY OF GOVERNIE AT

A AP .

To ensure compliance of the abow reccmmndation of the
Committes, all offices of the Company have besn d irscted by
the Gas Authority of India Limited's Coarpmrate Office to
maintain separate comflaint registers for SC/ST employess amd
such registers are now bsing separately maintained.

Copy of Gas Authority of India Limitad's IOM NO. do/Pers/
Pol/P-61 dated 28.9.92 communicaténg thess instructions is

enc losed.

Mministry of Petroleum and Natural Gas

O.M. NO, 3=13%12/3/92-6CT  march22 , 1993
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GAS AUTHORITY OF INDIA LINITED
(CORPORATE PERSONNEL DEPARTMENT)
16, BHIKAIJ] CAMA PLACE NEW DELMI-118 ©46.

INTER OFFICE MEMO

-, ——— - - . -

Nc.Co/Pers/Pol /P-61 Dated: 26-9-1992

- - - - — G - —— ————— —— - ———— — —— G W ———— - > - — — - T~ -— ——

GM(0&M), VIJAIPUR
HEADS OF REGIONAL /F IELD OFFICES

e e o - - —————— — — ———— ———————— ——— >~ ———— ————— — —————— ————

Sub: Maintenance of Conmplaint Register in respect of SC/ST
Enployees.

In orde:r to wmonitor the complaints / grievances of
enployees belonging to Scheduled Castes and Scheduled
Trabes in a more meaningful way, it has been decided to
mzantain ¢ “Complaint Register” in each work centre. The
kejister should be as per the proforma enclosed and
Cfficer-ir-charge of each Region should ensure that the
cere 1t meintained in the P&A Deptt. The Liaison Offaicer
¢z SC/ST approinted in that Region shell ensure its proper

nentenance by periodic inspection of the same with has
ihatiale ttereon.

Fleece ackrnowledge receipt. /L»

e -

DY.GEN.MGK. (P&A)
Copy to:-

O¢4acer-ar-charge of PkA deptt.of Regional/F.eld Offices
Mareger (Fers), New Delhi- n.e. for Corporate (ffice

Shri S.L. Raina, Mgr(Pers) & Chief Liaison Officer for
SC/ST.



(‘")0_4

~7 -

GAS AUTHORITY OF INDIA LIMITED
(CORPORATE PERSONNEL DEPARTMENT)
16, BHIKAIJ] CAMA PLACE NEW DELMI-118 ©66.

INTER OFFICE NEMO

Nc.Co/Pers/Pol/P-61 Dated: 26-9-1992

- - - - —— - - —— — —— T — - ——— ——— - —— — ————— — . —————— —— - — - -

GM(D&M), VIJEIPUR
HZATS OF REGIONAL/FIELD OFFICES

e e e e - — —  ——  — — — — — —— > W - ———— = T ——— - . ———— — —— ———— - — = — = — ——

Sub: Mainterance of Conplaint Register in respect of SC/ST
Enployees.

I orde: toc wmonitor the complaints / grievances oOf
enployees belonging to Scheduled Castes and Scheduled
Traibes in a more meaningful way, it has been decided to
meantain ¢ “Complaint Register” in each work centre. The
kegister should be as per the proforma enclosed and
Cfficer-ar-charge of each Region should ensure that the
cere 1 me.ntained 1in the P&A Deptt. The Liaison Offacer
¢zr ST/ST appeanted in that Region shell ensure its proper

ne.ntenance by periodic inspection of the same with has
iristiales ttereon.

Fleece ackiowledge receipt. l«,

T -

DY.GEN.MGK. (P&R)
Copy to:-

Of¢¢acer-ar-charge of P&A deptt.of Regional/F.eld Offices
Mer.eger (Fers), New Delhi- n.e. for Corporate dffice

Shri S.L. Raina, Mgr(Pers) & Chief Liaison Officer for
SC/ST.
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CUMtLRINT REULISTER FOR SC/o) EMPLUYEES .
\
REGIUN/OFFLICL :
SL.NO. DATE OF oMt OF T DESIG- wie THER  NATURE ACTION SIGNATURE |REMARKS

RECEIFT EMFLOYEE NAT LU LC/sT OF TAKEN OF LIAISON

OF COMPLAINT/ CUMPLAINT/ OFFICER

GRIEVANCE LR 1EVRANCE FOR SC/ST

: VELEF)
: 1 2 S 4 S o 7 (<] 9
- S O G G P G G — G —— —— —— ——— — - e . e - S W SR S S G D P G e . - e G e T G G CHD W e GED GE D D G - G = S - D T D G CED D = -1 P D S = e - - —
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Recomerdation. . . SaNca¥3f rarsy3.15)

The gommittes also find that jn Special and other general

recruitments the number of vacancies reservad for SCs/STs

arg not mentioned. They feel that in order togvoid confu-
sion, exact numhar of vacancies resarved for 3Cs armd STs

should bhs mentioned in futuras Recruitment Drives.

REPLY_ Lf_GOVER WIE, T,

The recommerdation of the Committee has since been adopted
by the gas Auchcrity «f India {imited. Necassary instruction:
have bsen given to all the offices under it for compliance.

4 recent advertisement issued by the Gas Authority of India
Limited, of which a copy is snclosed, indicates the numbsr

of vacanc iss reserved for SC/ST candidates.

A copy of gas Authority of India (imited's 0.M., Co/Pers/
POLl/i»116 (B; dated 29.1.93 instructing all regional

offices for taking necessary action is also enclosed.

Ministry of pPetroleum and Natural Gas

UON. 3-13012/",('/”'?“5C-| march 22 ’ 1993
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— BAS AUTHORTTy OF INDIA LINMITED — f{
P (CORPORATE PERGONNEL DEPARTMENT)

INTER OFFICE MEMO
No.CO/Pers/Pol/P-116(8) 29.1.1993

FROM ; TO
DY.GEN.MGR. (P&A)
6AIL

NEW DELHI

1. SR. MANAGER (PLA)
GAIL, VIJAIPUR.

2. MANAGER (PLA)
BAIL, AURAIYA.

3. MANAGER (P&A)- RECTT.
GAIL, NEW DELHI.

- ——— — ——— —— —— ——— . ——— ——— —— — . ————— ———————————— ——. ——

ce oo oo 00 ae o oo o0 oo oe

Sub : Parliamentary Committee on the Welfare of
SC/ET in GAIL - Recruitment of SC/ST candidates

Following the recommendations of the Parliamentary
Committee on the Welfare of SC/ST in BAIL (extracts

enclocsecd), it has been decided that henceforth all
recruitment adwvertisements 1issued by any office of
the Company shnuld necessarily wmention the (likely)
number of total vacancies for each post and of these,
the number of vacancies reserved for SC/ST candidates.

2. Further, ¢till such time that the backlog of SC/ST
vacancies, as identified by each office, is totally
wiped off, we need to contirnue to launch Special
Recruitment Drives. In addition, efforts are to be
made tc maximise vrecruitment of ST candidates (in
groups where a shortfall exists) by approaching SC/ST
organisations to sponsor suvitable candidate and by
exploring the possibilities of viciting ET dominated
areas to draw out eligible ST candidates. In any case
the backlog should be wiped off by 31.3.93 as
intimated earlier.

J. It is also to be ensured that whendver reserved
vacancies are filled in through press advertisement
(or notified to the employment exchange simultaneously
with a press advt.) they are necessarily announced over
one or more stations of the Doordarshan/All India
Radio.

4, Action taken by each office on the above wmentioned
points should be informed to the Corporate Office at
the earliest. A wmonthly report on the number of
vacancies (Resesved and General) notified to the
Employment Exchanye or released through press/announced
over the Doordarshan/AIR may alsc be furnished by the
Liaison Dfficer for SC/ST at each unit office to the
Chief Liaison Officer of the Company.

Copy to ¢t Liaison Officers for SC/ST in Regional
Offices.
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Employment News 30 Jafiuary - 5 Febriary 1993

GAS AUTHORITY OF INDIA LIMITED

(A GOVT. OF INDIA UNDERTAKING)

| SPECIAL RECRUITMENT DRIVE FOR

\/ SCHEDULED CASTES AND SCHEDULED TRIBES.
STENO ASSISTANT GRADE Il (SC: 2 POSTS, ST: 3 POSTS) ‘
. Cendidates should be Graduates having English Shovlhtndrl’ypmg speed of 80/40 words per munute. Expan-
" ence in similar position in Government/Public Sector Undertal. Inu ot large Privéte organisation of repute is
prefarsble.

2. DATA ENTRY OPERATOR GRADE Il (SC: 2 I'OSTS)

Candidates <hould be Graduates (Preferably in Science) with o certificate course in Card Punching,Data Ertry
Oparations. Minimum or.e year'c experience in 8 similar positi>n in Governmert/Public Sector Undertaking ot
large Priveta orgsnl;allon of repute is essential.

AGE LIMIT : 35 Years NS

SCALE OF PAY (POSTND. : 1 & 2) : Rs. 1256-25-1308-30-1456-35-1666-40-1786-50-1936, Pay « D.A. at
¢ minimum and maximum of scele of psy is Rs. 2204 and Rs, 2884 respectively.

Uther benefits are : HRA, Free Medicsl lacility, Reimbursemer t of conveysnce C.lpondi!u'r. Fncashment of
leave, LYC, CCA, Group Insurance, Provident Fund, Gratuity, Contributory Pension, Hous:: duilding Advar.e.
. Convayance Advence etc. #s per ruias of the Company.

CENERAL WFORMATION

1. Those working in Govt. /Public Sector Ui dertakings should apply through lhm employer. 2. Manegement

has ths right to raise minimum oligibility st {srd end relax egs/experience in otherwise suitsble cases, if so

iwquired. 3. ANY CANVASSING DIRECTLY Gt INDIRECTLY 87 THE APPLICANT WILL DISQUALIFY HIS/HER
y CANDIDATURE. 4 Onlv SC/ST C-ndidms Should Apply. <

HOW TO APPLY -

Apphoations typed on plain paper. should contain the following: details: (a) Neme (b) Dete of Birth (c) Father's

neme (1) Address for communication (e) Acadenic/Professionul qualiticetions with subjsct and year of

passing, division/marks obtained (f) English Shorthand/Typing speed (g) Present and past employment

- indicating neme of employer, designation, nature of experience. since when held, pay scele and salary drawn
(h) Whether SC/ST category. A recent passport size photogreph, duly attested shou'd be sttached on téop right
corner. Address applications to:- MANAGER (RECRUITMENT), GAS AUTHORITY OF INDIA LIMITED,

. 16, BHIKAWI CAMA PLACE, NEW DELHI- 110066, SO AS TO REACH BY 22 FEBRUARY '93.

The envelope containing tho applicstion should be superscribec as follows:
“GAIL- ADVT .NO. G- IISRDIS3 POST APPLIED FOR ........................................ veevens ererrtie e rra e rea s
Incomplete applncauons are lnable to be rejected. ‘ PACE/GAIL/282

- [ - "~ "~ Iy

--
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on/ths Mminist of Patpolsum and Nadlural fias e Reservafiigns for

Adtharity of 1ndia Limited

Recommoendation (S1.Nol.l§, Para 4.10)

The Committes are unhappy to note that vacamcies outsido the
purvieu of Employment Exchanges are not announced over AIR/
Doordarshan and tha ground put forward by gas AGthority of India
Limited is hardly conviacing. Theoy, therefuro, would like to
stress that hemcoforth vacancies should bs amounced oyar AR/

Doordarshan with immediatoc offecte.

REPLY OF GOVERNMENT

Instructions have boen issuod to tho Personnol Heads of the Gas
Authority of India Limited's Officos tu ensurc that whonavor
roegervod vacancies are advortisad, thoy should also have thom

amnounced over tho AIR/Docrdarshan to onsurec widor publicity.

(A copy of Gas Authority of India Limitod's I0M NO, Co/Pors/
Pol/F=116 dated 25.1.%, issued in this regard is enclosed

alongwith theoir comments on Rccommondation No.S5)
Ministry of Petroloum and Natural gas

O.M. NO, J-13012/3/92-5CT March 22, 1993,
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State tion Takon gn tha recc

sions/coQtained in t ropcrt of/thy Commiftec\on the
Wo 1fAre o Schodqu lad

Lok/Sabha) inistry\cf/petrole m/ﬁﬁd Nat

Regervations nt cf Sc ?Aulod Cas

s¢heduled Tr ibe or ity cf ia Limitad

Rec omme ndat ion _gil.No.{z-Para 548)

The Committeo are unhappy to ncte vhat althcugh there are 35
deputationidts at pressnt in Gas Authcrity of India timited,
ncne of thoem belungs tc SC/ST categ.ry. They wuwuld, therofore,
like tc stress ths Managemsnt to ccunsider the cases of those

SC/ST candidates who apply for desutationists pcsts in futuras.

REPLY OF GOVER NIENT

The' heads of offices at difforent wurk statiins have besn advisad
to accord preference to the SC/ST candidatos while considering
their candidaturo for deputation to gas Aubhority of India

Limited me Noe cc/Pers/Pal/P-116 (B) datod 259.1.93 is ancloged.

Gas Autho=-

rity of
India §td

ministry of pPetrcloum and Natural gas

0,M. NO, 3-13012/3/322-€CT march 22, 1993.
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GAS AUTHORITY OF INDIA LIMITED
(CORPDORATE PERSONNEL DEPARTMENT)

INTER OFFICE MEMOD

No.CO/Pers/Pol/P-116(4) 29.1.1993
FROM : T0 :
1. GEN.MGRS (O%M)/FD/CONST.
DY.GEN.MGR. (P%A) 2. SR. MGR. (P2A)

GAIL
NEW DELHI

GAIL, VIJAIPUR.

!

: 3. DY.G.Ms, BARDDA/JHABUA/
! BOMBAY /RAJAHMUNDRY

H 4. MANAGER (P%A)

H GAIL, AURAIYA.

H

5. MANAGER (P%A)
GAIL, NEW DELHI.

Sub ¢t Considering cases of SC/ST gglxcants for
degutatxon to GAIL. _ .

As per requirements of the Company we have sometimes

taken persons on deputation from different State
Governments and other organisations such as CISF/CBI/IB
for short-tenure posts in technnical, security,

intelligence or ROU functions. Henceforth, whenever
any Govt./PSU/other body is approached for sponsoring
persons on deputation, it should be mentioned in our
.requisition letter, that names of eligible SC/ST
candidates be also fowmarded to GAIL alongwith others
f for consideration of their candidature against such
‘.vacancies. While taking persons on deputation, cases
of SC/ST candidates should be favourably considered so

that they are adequately represented.
(A.K.’r”BAﬂ”/;;;"(s}
DY. G.MT (P&%A)

L
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Scheduled Tribes in Gas Authority cf India Limited

Reccmmendation (S1l.N: .g Yara 5,9)

Tho committes alsc reccmmend that cases uof false Caste certifi-
cate should be investigated expediticusly and culprits pundshed

saverdly 89 that genuine SCs and STs are nct doprived cf their

canstitutional rights,
REPLY OF GOVER NIMENT

The PerdJonnel Executives in charge cof recruitment and establish-
ment functicns of the Gas Authority cof India Limited cffices have
been directed to carepully scrutinizo the castao certifimates

of all SC/ST candidatos appoaring for interview and also at

the time of their jcining the service ao as to onsure that

cnly genuine SC/ST candidates are rocruited. <n case a
candidate furnishes false certificats , severe action will be
taken as por rules will bs taken as per rules, A copy cf the

Gas Authority of India Limited's IDM NG. co/Pora/Pol/P-115 (3)

dated 29,193 cnthis subjoct is enclcsed,
Ministry cf Petrolsum and Natural Gas

N.M. N0, .J-13012/3/92~50T March 23,1993



B8AS AUTHORITY OF INDIA LIMITED
(CORPORATE PERSONNEL DEPARTMENT)

INTER OFFICE MEMO

No.CO/Pers/Pol/P-116(8) 29.1.1993

FROM : TO ¢

1. GEN.MGRs. (O%M)/PD/CONST.
2. SR. MANAGER (P%A)
GAIL, VIJAIFUR.

LY .GEN.MGR. (P&A)
GAIL
NEW DELHI

DY.5.Ms BOMBAY/JHABUA/
RAJAHMUNDRY

4. MANAGER (P%A)

GAIL, AURAIYA.

S. MANAGER (P&A)
6AIL, NEW DELHI.

W

Sub 3 Cases of SC/ST submitting false certificate

Instances have come to notice in the past where some
individuals have tried to secure employment in GAIL by
submitting false certificates as proof of their
belonging ta a Scheduled Caste/Tribe, Fersonnel officers

looking after the recruitment and establishment
functions at the Corporate O0Office and the Regional
Offices are advised to exercise utmost care in

verifying caste certificates of candidates at the time
of interviews as also at the time of their joining
‘service.

In ,the event of there being a suspected case oOf
subfrission of false caste certificate by any
individual, the same should immediately l'e investigaled

and suitable action taken as per rules of the Company.
) (A.\K—:’#z ;ﬂll‘
< (P%A) 53

DY. G.
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wing the Acticn Takan cn the me ndat icns/
ThXtoenth Regpcrt of the

statemsnt

ccnclusighs contained in t

ladf/ castes and Scheduled Tribss in 'és Authcrity o
Limited

Inéia

neccmmendation (Sl.Nce 11 Fara 6.5‘)_

The Commitec approciate the effcxrts taken by the gas
Authcrity of India pLimited for undertaking the performanca
evaluation of each programmo as a rgsult cof which the Ccmmi-
ttes obsorve, frum the pust=evidenca infcrmatibn furnished
tc them that ocach such activity i.s. fraz family planning
camp, eye camp, free medical ccnsultaticn, constrostion

of apprcach ruads water stands has proved tc be successfal.
they would lkke to anccurage the GAIL cfficials to keep up
their noble activitiss for the socio=sconocmic benefits of
the downtrcddens and also suggest that scholarships shculd
be givan to the deserving wards of SC/ST employsas cf

Gas Authority of India Limited imcluding thcse who have

rotdred or expired,

REFLY OF GOVER NME NT

gas Authcrity of India Limited will continus tc strive for
prcviding inputs that help in building trs basic infra-

structuro and facilities fcr the deve lopment of the neigh-

bour ing regions. As regards the suggostion for schclarships



- }g -

tc the wards cf SC/ST emal.yass «f Gas Authrity «f India
Limited, it may he statad that a Scheme is alrecady in rogra-
tion for the grant cf oducaticn assistance t¢ tha wards cf

the empluyoes.

Ministry of petrclesum and Natural Gas

0.M, NO, J=13012/3/32-5CT march 22 , 1993.



Statement showing the Action Taken on ths recommendations/
conc lusions cuntained in the Thirtesenth Report of the
Committee on the Welfara of Scheduled Castes and Scheduled
Tribes (Tenth Lok Sabha; on the Ministry cf petrolsum aad
Natural Gas - Reservationa for and Employment of Scheduled
Cashes and Scheduled Tribes in gas Authority of India Limited

o on e on

s a238%
Recommerdation (l. No.A_Paraf2.9, .

The Committee, therefore, urge upon the Ministry to
ansurg strict compliance wibh the Deptt. cf Personnel
instructions and see to it that the liaison pfficer in the
Ministry starts annual ingpsction of the Rosters maintained
by the PSUs under its administrative control., pBesides, the
committee wouli liks ths Ministry to continue its efforts
to ensure due compliance of reservation policy through revisu-
ing of quarterly and annual reports and other meetings at
var ious level. Emphasis should be given for convening

meet ings of Consultative Committse, as advised by the Minister.

to especially consider thas problems of SCsand §Ts.

REPLY OF GOVER NPE NT.

The physical inspection of the SC/ST R=stsers maintained
by the Public §Sector undertakings (PSUs} were not being
carrded out by the Liaison {fficer of this Ministry as they -
were not attac;aed cr subordinate offices of this Ministry.
Howsver, it has since been dacided to conduct annual inspectio:,
¢f the rosteams maintained by the PSus by thas Liaisocon Ufficaré

inspections are being carried out. The Roster of [/s.

gas Aubhority of India i.imited has alrsady heen inapectsd.

¢ ’7 —

contd,.
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A

A
2. In respect cof tr= &eUs under the Mministry, the compliarms
of reservation policy is regularly being ravieswed by ths

Ministry through the quarterly progress rdaorts of the ~Sus,
annual reports and other meetings taken at various levels includ-

.ing that of the mMminister.

3. As stated at the time of giving evidence bsfore the
Committes a meeting of the Consultative Committee of this Ministry
held on 18.11.1992 was exclusively devoted for considering the

var ious issues relating to the problams of SCs/STs.

ministry of pPetrcleum =nd Natural Gas

0.M. ND. 3-13012/3/92-5CT pated farch 22,1993,



bhe
showing Action

sions ined in ths

scheduled Tribes in jas Authority of indie (imitaed

.Recommendation _ S.Kco@® 10 para 3.16,

The Committes would like to recommend that in order to wips
out the existing backlog tn Direct Resruitment, gas Authority
of India Limited should continue launehing Special Recruitment

Zigcr cus )
_ attempts to maximise recruitment

Drives besides making
of ST candddates. They also suggest that periodical systema=-
tic studies should bs comducted by the Company to find out
the causes of and remediss for the reluctance and unwilling=-
ness on the part of SC/ST cand idates to join the service

of the company. Attempts should again be made to agppoint the
ramaining 16 SC/ST card idates to whom offars of appointment
were issued as a result of the Special Rgcruitment Drive of

1991.
REPLY OF_GOVER NIENT.

In order tc clear the backlog of vacancies for SC/ST as on
01.07.1992, gas Authority of Imrdia Limited had launched two .
mofe Special Racruitment Orives in Novembsr 1992 amd January
1993, . The process of t:'.nteruisus of candidates have already
been started, Out of rh:maining 16 SC/ST candidatey, 2 SC have
alvoady joinod gaw:Rwthordty of India Limited. Gas Authority

of India Limited had extendsd joining time in respect of

remaining 14 SC/ST candidates upto 15.01.1993., However, thay

contd, .
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have nct jcimod so fare They would ho previded ome more
opportunity for joining gas Authority ¢f India Limited latost
01404,1993. Thoss camdidates ars also being asked to indicato
the reasuns fcr their reluctance and inability tc j.in Gas
Author ity of India Limited. This practics wculd be fcllowed in

future alsc,

Ministry of Patrolum and Natural gas

O.Me NO. 3-13012/3/92-SCT . ' march 22,1993,
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the
Statement showing Action Taken lu=-

Rscommerdation _ _ (SeNoa @ M . nara 3.17)

The committes would urge upon the Managemart to rslax ths
criteria of a minimum period of service tu a suitabls sxtent

so that more and more ST candidates can be given promotion,
REPLY OF GOVERNIENT,

All promotions in 5as ALthcority of India Limited up to tho
rank of Senior Deputy Manager are governed by percentagse
criterion and not by vacanciss, This is besneficial to the
employees, especially non-executdves since thsre wikll be

no stagnation owing to non-availability of pamcancies

for promotions., The Company alsoc adds 5 per cent marks in
the cases of reserved categoriss amd the system has worked
well. The Gas Authority of India timited is also collecting
information regarding the prevailing practice in other

éSUs. gased on the abova, if found necedsary, suitable
changes would be mads and the approval or concerned authori-
ties taken for suitable relaxation in respect of the ST

candidatss.

Ministry of pPetrolzum and Natural Gas

V3o~
0.M. ND. 1-12843/3/92-5CT march 22, 1993,
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Rocommandatdon (S1l.No. 14 Fara 4e11)

The committec focl that spoed concossions to Stonographdrs
and Typists and non-fixation of any porcentago of mark to
apply for tho posts of Sxocutivis, Enginocrs, MBhAs, Superin =-
termdonts, Accountants, and Jr, Engimer in fPavour of the SC/ST
candidates is a step in right diroctidpn and thoy would like
Gas Authority of India Limitod to continuo its offurts in
futuroc appointmentsa and extcnd similar cconcossions to bthor

posts as far as practicabls,

REPLY OF GOVERNMENT

The Gas Authority of Irdia Limited would continuc such efforts
and in futuro scloctions,tho criteria rolating to ths porcon-

tage of marks for various posts for which roecruitment is

made will, if nocussary, b2 z23Ydxod “Per-8C/ST-cahd idates.

Ministry of Potroleum and Natural gas

0.M. NO. 3-130%2/3/92-SCT march 22, 1993,



Scheduldd Tribes in Ggas guthority of India [imitod

Roecommorndat ion §§1.N0.14,Para 4.1%1

With a viow to wiping out the existing shcrtfalls in promotion,
particularly thosc portaining to Qchoduled Tribss. Gas Autho=-
rity of India Limitod should start giving rolaxation in yoars
of service to thess candidate, as assured to the Committec |

during ovidemce, as carly as possible.

REPLY OF GOVER NME NT

Acticn taken amd prouposed to bo takon have boun shown undor

Recommondation Noe 7 (Para 3,.17)

ministry of Potroloum and Natural gas

DcMa NG. 3-13012/3/92‘6CT marCh 22 ) 1993.
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hodulod Tribed in gas autharity cf India Limitod

Rocommondétion (S1.No. 18 #era 5.6)

The committoe regret to ncte that at present thora is no scheme
in gas Authority cofldia Limited for imparting pre-~rocruitmont
training to :;,c;/_a'sr{j card idatas in violation of gcovornment
instructions in this ragard. Thay, thoro;’oro, urge upon the
managoment of Gas Authority of India Limited to immodiatoly
start imparting such training to SC/ST candidatass whddh,
in thoir opinion, would lead to an improvad intaka of theso
cand idates, uspocially in viow of the oxisting shortfalls in
var ious catagariss pf posts, notwithstandingtheir quantum in
the coumpany.

EPLY OF GOVERNIMENT

All possiblo offirty ar: buing mado by the Gas Authurity of
India Limited to make good the existing shcrtfall in SC/ST yasan-
cies. It is propcsed to evclve a scheme fcr training-cum-scho-/
cand idatos initially in tho cadro cf Stono-Assistant and

Junior Engincors and subssquuntly to other catsgcries whora
shartfall oexists. The dotails of tho 8chom. are baing wcrkad

out on the limes of the schemes operating in somg other P3Us.

ministry of patroleum and Natural Gas

O0.Me ND. 1=-13012/3/92-5CT  March22, 1993,



Rocommendat ion (Sl.No.}é Fara 5.7)

The Committee appreciats the afforts on the part of Gas
Authority of India timitod in sonding 29 SC/ST employoes
fcr training abroad during the last three@ yszrs. They hope

the company should maintain that spirit in future also,

REPLY OF GOWERAM NT

While nominating officials for training programmes conducted
abroad as also in India,effcrts would bse continuod by the
Gas authority of Inli~ Limited to ensure ropresontation

of SC/ST emplcyocs. Tho training mecds of SC/ST omployoes
are kept in viow whilo drawing up training curriculum/progra-
mmos.' The monitoring system fur the ncmination of SC/ST
employoors??’urther boen rainforced with a view to ensuring
that roquisite priority is accorded in this ragard., The

anc losad IOM No. cof/Pers/Poul/P=-116 (B) datod 29.1.93 issuad
by the Gas Authority of India Limited in this regard is

roelevant.
Ministry of Paetroloum and Natural gas

0.M, NO, J-13012/3/°2-3CT march: 22, 1893,
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GAS AUTHORITY OF INDIA LIMITED
(CORPORATE PERSONNEL DEPARTMENT)

INTER OFFICE MEMO

No.CO/Pers/Pol/P-1146(B) 29.1.1993

FROM : H T0

DY.GEN.MGR. (P%A)
GAIL
NEW DELHI

1. GEN.MGR. (O%M)
2. SR. MGR. (F2A})/TRG.
GAIL, VIJAIPUR.

GAIL, AURAIYA.

4. MANABER (F%A)/SDM(TRG)
BAIL, NEW DELHI.

- ——— — — — — —————— —— — —— —— —————— ——— T ————— — — —— —— — ————  — ———

: J. COORDINATION MANAGER,
]

Sub : Nomination of SC/ST emplogyees for training
in India and abroad

In terms of the instructions issued by the Corparate
Personnel Dszpartment from ¢time to time on the above

subject, preference is to be accorded to SC/ST
employees while nominating them for training programmes
both in India and abroad. It is thus necessary that

while drawing up training programmes, the officers
In-Charge of training should specifically keep in view
the training needs of the SC/ST employees.

With a view to monitor the above, Training Officer(s)
at Corporate/Regional Dffices should funish a quarterly
neport to the Chief Liaison Officer for SC/ST,
Corporate Office, giving details of the number of
training programmes conducted — within GAIL and outside
GAIL (both in India and abroad) and the number of
General and SC/ST emplovercs nominated for each

programme respectively.
L.
‘-\_\_“7\/24
quqs;
(A.K. A)

DY. GTM. (P%A)
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Author ity of India Limited

1,463
Recommendation. (S1. “‘?‘-L..'f’.a.?.é!.ﬂ..""f"" %l'w)

Ao @ - - - .

The Committee, therefore, rocommend that the Govorment
should make serious efforts to draw a panel of suitable IC/ST
cand idates with good background in finance, imdustry and other
areas taking ipto consideration all the undertakings/organisa=-
tions under the contrcl of the Rdministrative Ministry and
ensure that at lesast ore SC,/3T, wholotime or part time, is
appointed as Director on the Board of Gas Authority of India

Limited as early as possible.

REPLY OF GOVERNPENT

The isspes of appointmant of gC/ST members on the grard of
Directars of PSUs was taken up by thds Mindstry with ths
Department of Public gnterprises (DPE). According to the DFE,
following the recommendations of the parliamentary Committee on
Welfarg of gCs and §T8 this issue was discussed and it was ®
dec ided with the approval of the then Finance [linister, not to
aacept the recommendation on the ground that the policy of the
grver nment was to select Directors, from amongst persons with
proyen ability and good record in the fields of Industry,
commerce, Administratiop, Finance etc. The racent Industrial

policy Statement has also reaffirmed tha mesd for making the

contd.. y
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g.ards of Public jector Enterprises mare orofessiondl,

Besides, this Ministry has besn informed that a panesl of
suitable persons who could he considered for.gppointmant
as non=-official part-time Directors on tha Boards of PSEs

will be maintained centrally by the D/&.

Ministry of petroleaum amd Natural Gas

D.M, NO. J-13012/3/92-4CT Dated March 22 , 1993.
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RACQMIIL TIUS,/OBSERVATIONS OV WHICH FINAL REPLY
OF SOVZ.L'MANT HAS NCT BEEN RECEIVED,
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| B December, 1993 PARASRAMh HARDWAJ
Chairman,
AL Agrahayana, 1915(S). Committee on the Welfare of

Scheduled Castes and
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APPENDIX

Anslysis of the Action Taken by Government an the
recomme ndations contained in the Thirteenth Report
(Tenth Lok Sabha) 3¢ tine Comalttec.

( vide Para 4 .f Introdu~tion )

I. Totd number >f Recomme ndations Ceesserebesneas 10
II. Recommendations/>bservations whid have been
accepted by Government (vice Recommendatisrs
Sl.Nos.6,7,8,9,12,17.18 & 19,
Numbf:r 6 ¢ s 00 en @0y l-ni.."._.'.'..'....s
P?.rcentage tJ t’.)tal PIR ) T 20 0 40 " ® 0 000 e e 0 e 42‘\
III., Recommndations/abservations vhich the Committee
do not desire to pursue in view of Government
replie s(vide Recommendatisns S1 Nos.4,5,10,11,
13,14,15 & 16)
Number ..‘....'g'nro'o'o-cc..t"l...l.t”'l 8
pEI‘Ccntage tO tDtal :....-oc.ococto‘ooucr 425-'
IV, Recomme ndatisns/observatisns in respect of
which repli2g 2f Government have no>t been
accepted 2nd which require reiteration(vide
Recommendation 51 Nos.l,2, & 3)
Numm‘ Onnoot.l.l..'Ooo"..l.""...q.‘.. 3
Percentagﬁ: tg tatSl eevses-0c0s0s0s ey lsa'l.
V. Recomnendations/observations in respect of
which final replies of Government have not
been received.
L\‘:umber ..l..0.'..03"'!0'.'O.....l....t Nil
Percentage to total . ..iieveeeosceeses Nil
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COVMMITTEE ON THE WEEM:
SCHEDUL.D CASTES AND
* SCHEDULED TRIBES
- (1993-94)

(TEMH 19K S0 WA
LY
SECOND SITTING

- s . .

30.0641993

The Committee sat from i!EOO hrs. to 16:00 hrs.
PRESENT

Shri Paras Ram Bhardwajg - Chéirman

MEMBERS

LOK SABHA '
2 Shri Mahendra Baitha

3. Shri Anadi Charan Das ¢

4. Shri Birsingh Mahato

5 Shri Rup Chand Murmu

6. Shri Raj Narain '

7. Dr. (Smt.) Padma :

8. Dr. Ramesh Chand Tomar

9. Shri Phool Chand Verma
RBAJYA SASHA
10. Shri N.E. Balram
11. Shri Ram Deo Bhandari
12. Sr. Faguni Ram
136~ Smt. Kailashpati

14. Shri G.Y. Krishnan
15. Shri Mentay Padmanabhan
16. Shri NMam Ratan Rgm

S ECRETARTAT

l. Shri R.K. Chatterjee, Deputy Secretary.
2. Shri Babu Ram, Under Secretary.



MINUT 5 CONFIDENTIAL

COMMITTEE OW THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIS3ES
(1993-94)

* 00

(TENTH LOK SABHA)

ELEVENTH SITTING
07.10+1993

The Committee sat from 15.00 hrs. to 17.00 hrs.

PRESENT

Shri Paras Ram Bhardwaj - Chairman

MEMBERS

IOK SABHA

2. Shri Mahendra Baitha

3. Shri Ram Prakash Chaudhary
4. Shri Anadi Charan Das

5 Shri Kadambur M.R. Janardhanan
6. Shri Bheru Lal Meena

T Shri K.H. Muniyappa

8. Shri Raj MNarain

9. Shri Harchand Singh
10. Dr. Ramesh Chand lomar
11. Shri Phool Chand Verma

RAJYA SABHA

12,
13.
14.
15.
16.
17.

Shri Prakash Yashwant Ambedkar
Shri N.E. Balram

Shri Ram Deo Bhandari

Dr. Faguni Ram

Shri G.Y. Krishnan

Shri Ram Ratan Ram

SECRETARIAT
1. Shri S.C. Gupta , Joint Secretary

2. Shri R.K. Chatterjee, Deputy Secretary
3. Shri Babu Ram, Under Secretary.
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MODIFICATION AS CARRIED OUT IN THE DRAFT REPORT ON
ACTION TAKEN BY THE GOVERNMEWT O THE RECOMMENDATIONS
OF THE COMMITTEE CONTAINED IN THEIX FIFTH REPORT
(TENTH LOK SABHA) ON THE MIMISTRY JF CHEMICALS AND
FERTILISERS (DEPARTMENT OF FERTILISERS).

Sl. Page Para Line .
Mo ior
No. No. No. No. dification
l. 4 1.6 7 For ™"and serious efforts"
Read  “steps?
2. 4 1.6 7 For "made?
Read '"taken"

3. 4, 1.6 8 E "include?

Read "ensure-that"

4. 4 1.6 9 After "Director"
Add 1is a_pointed®

5. 5 1.9 3 For “proportion and"

Read “percentage of"

o
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